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(v) CLEARANCE FOR NEW Six
HYDRO-ELECTRIC SCHEMEg OF KERALA,

SHRI K, A, RAJAN  (Trichur):
Project reports on the following 6
(six) new Hydro electric schemes of
Keralg have been prepared and sent
to Central Electricity Authority for
serutiny and clearance from the Plan.
ning Commission is awaited.

1. Lower Periyar Hydro-Electric
Scheme. The project report was sub-
mitted to Ceatral Electricity Authority
in 1976 and sanction is awaited.

2, Kuriarkutty—Karapara Muiti-
purpose Scheme, The project reporton
the scheme costing Rs. 4855 lakhs sub-
mitted to the Central Electricity Autho-
rity in 1978 for sanction. Sanction
from Centre is awaited.

3. Kuttiadi Augmentation Hydr:-
Electric Scheme. The project report
has been submitted to the Central Elec-
tricity Authority in 1976 and clearance
is pending.

4. Kerala Pandiyar—Punnapuzha
Hydro-Electric Scheme. The scheme
report has been submitted to the Cen-
tral Electricity Authority in 1972 and
sanction is pending with the Centre.

5. Mananthedy Multi-purpose
Scheme, The scheme report submitl-
ted to the Central Electricity in April,
1980.

6. Kallada Power Generation
Scheme, The project report has been
submitted to the Central Electricity
Aﬂthﬂrit]r for sanction,

1 request the Government to take
.early steps to sanction these schemles.

(vi) REPORTED KILLING OF A
PERSON By MEeERuT PoLIKE.

SHRI SURAJ BHAN (Ambala): The
‘Old and widowed mother of several
children Ram Tharai has lost her son
Ramesh (22 years) who was taken in-
to custoday by Meerut Police on Febru-
ary 26. He is alleged to have not
allowed a Police jeep to overtake his
truck which was impounded. Cleaner
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Ravi says he saw Ramesh last, being
brutally beaten by Police, and ran back
to Delhi, Shahadara to inform s
brother Kishanlal who could get from
Meerut Police oniy the truck, transis-
tor and Ramesh’s watch which the
‘Darogaji’ wag wearing. Ramesh was
not traceable.

On the third day, i.e. March 1, having
learnt that Meerut Police was about to
dispose of an unclaimed body, Kishan-
lal again rushed to Meerut and got the
‘unclaimed’ body ol Ramesh only after
there was a public  demonstration
against the Police,

Has Ramesh been another victim of
Police brutality inside a Police Station?
An enquiry has beep ordered to be
conducted by the Meerut Additional
District Magistrate (Eexutive). The
Meerut Superintendent of Police has
stated that “Ramesh committed sui-
cide”—which is open to doubts on sub-
stantial grounds.

The Meerut post mortem report says
that Ramesh died in the early morning
of February 27 and Meerut S.S.P. says
that Ramesh talked with @ person in
the late morning of February 27,

The Hon. Home Minister Giani Zail
Singh has personally seen the victim's
body yesterday and is said to have
persuaded the U.P. Government for en-

quiry.

I appeal to the Hon. Home Minister
to persuade again  the U. P. Govern-
ment to See reason, realise genuine
public doubtg and order a judicial en.
quiry by a High Court Judge for not
only giving justice ty the bereaved
old mother Ram Tharai gnd clearing
the public doubts but also for clearing
the name of Meerut Police jf there is
nothing foul for the police to hide.

Further let the concerned Police
persons be suspended and CBJI be
asked to investigate to eliminate
possibilitie; of interference 1| a
judicial enquiry, Lok
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YT WERW, AT WEId
= Eur s & g fw
2 Ak fo MR w . . (WAwW) | .

SHEI H. K. L, BHAGAT (East
Delhi): The Home Minister is here, I
also demand that he should make a
statement. He is aware of the facts.
(Interruptions)

ng d@ar (st delcw) : feRd
wiree  Hqgd, ¥ R fram-m a3
@ ft & 9w # T 4§ AW
9g%, 3§ femmai 1 4 Aic 7 W
g = e ag wfam w7 ¥ fo s
m® W FAY af war & ofw
Fafaar &, =a ¥ @y o ™
f-ezaa wuarad | & Fe S
¥wgi v w A g@fce oad
g AR 3w T awr r dvo do wifo
wardt wt A gfew & faams fore
g 1 9T | I F A ¥ oawr
C-IRERE T A1 9 T AT § 1 77
I T WX ARG B FG R
g0 F WEE WEEY § Ffgr A
o Yo AqiHT ¥ FR Ffoe fir
Q-dreqen F & qU% ¢ A7 A
ol fremad § 97 #1 frarmr 74§
faq 9% FF 9K WIC LT I F 9
gt g e gfem At avg &
wmar faeft m§ & @ 9% fawms
g T ¥ Ty fearsg
#ro o wTE A TATL qelt & T
% w7 £z qadz 8 II@ A ROT
" ¥ fag ga & @2 TaddT 7 g7

St §TOAT @ Wi wEE §R
g

ot amiey: wwas@w 9w
fafreet aff faw o% @, Afws wmm

ragér oy oy I g o Qv
& faq Tqem wEE AW R !
WX § 784 7w @ § Wik avog|
Ne-wda guT § wudi Fod ot @w
& AT 1 F w W TG GE WG )

R s faeelt 2w =wide (wrk)
& §fyg  =ft TH0 Fo TFo WIT
&1 AT—4gT TF SEUT & FC |
f5r gwa IEATF AT T ...
(Interruptions)

SHRI H. K. L. BHAGAT: The rela-
tions of the deceased were there,

HEAAW AT FHF AW &
I FUET N
SHRI H, K. L. BHAGAT: The
deputation went to the Home Minis=
ter's house twice. He took a lot of
interest. I also gtand by the demand
that an inquiry be conducted by C.B.IL
(Interruptions)
=t o Tog : W@ o ¥ wor
Y ¥ qTY T I I e fw
W2 TaEAHE T AT AAATIC AT
AT T dro A mrée gEAmA
FEAE | IR TG A I
W agfe sRAraamgy frag
Rz i &, T VT I @A
TWER g, T ATMAVRETE
faEae T at fodTonTE > #¥ SyaTrdY
N g | SEIPRPWAFfiar
A 4t FfFT W St T AL FCF>T
f& dodiommio T sHFAWD E‘f GIED
o7 ¥ Ter e fagz o Wit W
fogag agE AT AT | TE ST F TNE
T 4, @t A KA AT R FieaT
fear 1+ 9@ dte o A W, &t
ATt g fafaedt & v agt ¥ g
PR ARAE FATAF T AT
WAoo wwE e
A AT g a1, o T GET b
W & are ¥ g iy el et &
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e & 2y geaw femr ¢ e o
o W, wWite s g W §
et o werrs & ¥ oy ¢ arfe
T AR IR Yf=adg dwfaw @
¥ VI HH w51 o7 v IfAg
Feestt ¥ gforq ardr & cwotor wegae
1% Wi @ Wit I A A gfew &,
3w ¥ frdt quicddz Wik 38 Wik
aF W § 1 Frwgrar 5w

(Interruptions) .

MR, DEPUTY-SPEAKER: I a=mn not
allowing. This will not go on record.
(Interruptions) *=

(vil) REPORTED TERROR IN BHARAT-
PUR (RAJASTHAN) DUE TO ACTIVITIES
OF Dacorrs,

SHRI RAJESH PILOT (Bharat-
pur): Sir, through you I want %o
bring to the notice of the State Gov-
ernment of Rajasthan the following,
There js a feeling of terror and shock
in three tehsils of District Bharatpur
of Rajasthan, namely, Kama, Nagar,
and Deeg, There had been 13 dacoities
in the last 21 days. People of villages
in these tehsils are under terror of
this particular gang of dacoits which
is operating there State Government
hias been informed but stil] effective
action has not been taken so far, State
Government should be asked to
restore the confidence of the people
in the area,

—

1443 b=,
RAILWAY BUDGET, 1881-82—
GENERAL DISCUSBION—-CM:L

MR. DEPUTY-SPEAKER. The
House will now resume the general
discussion gn the Railway Budget.

SHRI NITYANANDA MISRA
(Bolangir): Sir, I rise to support the
budget proposals presented by the
Railway Minister. At the outset, I
would like to congratulate the Rail-
way Minister on the maturity of judg.
ment he has exhibited in the framing
of the budget and according prioritieg
to the most vita] and important sectorg
and for properly eppreciating and
tackling the issues and problems con-
fronting the railways in a very realis-
tic manner.

All of us know that the Indian
Railways is a gigentic and' massive
organisation employing 17 lakhs of
people, with a vast network of rail-
ways in every nook and corner of the
country. The level of economic acli-
vity of the country and gur cconomic
progress angd development to a large
measure depend upon the efficient
functioning, and better performance
and systematic working of our rail-
ways. Unfortunately thirteen months
ago when our Government took ovér,
it was in a very bad shape and had
sunk to a very low level of sluggish-
ness gnd stagnation. It needed a great
amount of tenacious and persistent
effort to bring it out from the ret. It
is @ matter of satisfaction for every-
one of ug in the House that the rail-
wayYs have been restored back to the
track again. Recently some improve.
ments have been made which are very
clearly perceptible and g part of the
credit should go to the Railway
Minister who has spared no effort in
introducing these improvements with-
in a brief span of three months,

I consider that it js a step in the
right direction to give priority atten-

**Nol recorded.



